CENTRAL WINIoTh ATAVE T LBUNAL

Originagl 4Application No, 1248 of 1992

alongwith

Uriginal application No, 651 of 1993
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Allahabad this the 19th df¥-of_January, 2000

Hon'ble Mr.2.K.l. Nagvi, sMember (J)
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Voo NO, 1248 of 1992

J agdish Prasad Mishra, &x-senior lh.C,, N.E.nly.
Garahara, Village and Post Kasli, Listrict Ueoriga.

Applicant

By Advocatesahri Anand Kumar
2hri C.P. Gupta

Versus
l. Union of Indig through the General Manager, N.E.

hl}’f Liorakhpur-
2e V. Me NE, 1"-1}'-, dﬂnephﬂ:.

Hespondents
By ﬁdvocutFA:Pri Lalji 2inhg

UseNo, 801 _Of _ 1993
J agdish Prasad Mishra, £x 2enior IT.kh,C,, N,E, Rly,
Garahura, Village and PO st Kasli, bistrict uveorig.

#pplicant
By A dvocatesalri anand Kumar
ohri G,P. Gupta
Vexrsus
le Union of Ingig through the General Manager,
N.E.rly.Gor akhpur. =
2 bL.n.M. , N.E, Railway, Gorakhpur.
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BY Hon' ble Mr-a-ﬂ-]_- Niqvi' ldﬂnbﬁr tJ)

ohri Jagdish Prasad Mmishrae=the appllcent
has filed two origingl applicetions before t his
[ribunal, one is vea NO, 1248 of 1992 in which he
has sought for relief in respect of payment of his
retiral benefits anNd also t0 quash the order aated
Ole6. 199 according to which he has been comnuni-
cated in respect of his pay fixation aw well as
the payment of retiral benefits. 4in U,4.N0.651/93
the applicant has prayed for direction to refix
his salary and T he consequential benefits theraon,
in both these matters, the relief sought for flows
out of one controversy i.e. fixaetion of his pay «nd
therefore, both the cases ore beind decided by this

j udgm ent,

2 AS per applicant's case, he jolned the
service with thesrespondents on 13.1.1953 and he%iféi;—,.
the post of [hr,Co upto 31.12.1983 and was promotea
“*ef{i‘eﬁ?ii‘%ﬁ. Ce We@efe Olelel984 in the S$cale Of
Bse 330=560/~- which was revised to the scale of
Bse L200=-2040/ - on the basls of recommendation by
Pay commission, [Ihe applicant claims that his pay
should have been fixed at ks, 1320/= but the same hgs
wrongly been fixed at Rs«1200/-= and for that purpose
he has filed the Ve, No.B51/93 to get his correct
pay fixed and the relief in respect of consequentiel
effect Oof re-fixation has been sought for in L.k

No,1248 of 1992. o
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3. Learned counsel for the respondents

have raised the objection of limitaetion bagr in |

both the matters. Keeping in view that the matter

was dnitially, though under wrony advise, filed
before the Labour Gourt end dismissed there on the
greund of jurisdiction and also the amendment app-
lication alongwith annexure A.l was allowed to be
t aken on record, the matter cannot be termed as

barred by limitation.

4, vn the merit 0of the case, there is main

controversy in respect of fixation of pay of the

applicant &t the time of his promotion to the post
of senior T,k.L, as well as fixation consequent upéon
enfor cement of recomnendation of Pay Lommission,

The gpplicent claims that his pay should have $dx
been fixed at k. 1320/= wheregs it has wrongly been
fixed at B« 1200/=. The respondents have come up
with the case that the pay of the applicant has |
been fixed in accordance with the rules and the

scal es recommended by the Pay Commission,

S Keeping in view the facts and circumst-

ances of the case, 1 find the impughned Oorder dated

01e6.1990 which is annexure «-1 in L.«a.N0,1248/92,
is very cryptic «end not furnishing the requisite
details and thereyfore, it 1s a fit matter to part
with making the diregltion as under ;-

fthe respondents gL e directed to re-cunsiger

the pay fixation matter Of the applicant and
C vRaSoresl ™ !

pass a d&tdilﬂdAﬂlder within fow months froum
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